}Acuen taken Report in comphance of order dated 22 07 2022 passed byf -
Honourable National Green Tribunal, Principle Bench, Ne,w Delhi in G A.no

- 444/2022 Kunti Devi and other V/s State of U.P.

-

-

Backgrgund

A grievance application regarding iilegal sand mining at Gata No, IN and 1K of Vﬁl— -
Dholha, Ramnagar, Tehsil- Khaddg, Diezu»- Kushinagar was filed by Smt. Kunti Devi
R/o Vill- Laxmipur Padarhwa, Tehsil- Khadda, Dist- Kushinagar, Honorable National

Green Tribunal considered this grievance application as O.A. No. 444/2022.

Honorable National Green Tribunal passed order on dated. 22.07.2022 in O.A. No.
44432022 The related portion of this order is as mentioned below:-

.. In view of the averments made in the ‘application, it would be appropnatc to
have a factual and action taken report from a Joint Committee comprising of State
PCB, DFO and District Magistrate, Kushmagar Joint Committee shall meet within
two weeks, undertake site visits, look into the grievances of the applicant, verify the
factual position and take requisite remedia! action by following due process of law.
State PCB will be the Nodal agency for coordination and compliance.

Factual and action taken repcrt ey ve furnished within one month by e-mail at

judlciai-ngt@gov in preferably in thc "”Qrm of searchable PDF/OCR Supported PDF
and not in the form of i 1mage PDF...

-------

Accordingly an actlon 1aken “report in compliance of order passed on-dated
22.07.2022 by Honorablc N.G.T.in O, A No 444/2029 has been prepared.
Action taken report
In Compliance of the saxd order, U, Polluhon Control Board (UPPCB) constituted a
committee wmpnsmg ‘of Dist ict Maglstrate Kushmagar, Divisional Forest Officer,
Kushinagar and Regional Officer, Regmnal Office, U.P. Pollution Control Board,
Gorakhpur vide letter no. H 78903/C-6/SA-692/0.A. No. 444/2022/2022, dated.
25.07.2022. Copy of the said letter is a annexsd as annexure- 01,
In compliance of the said order rnre*mg of Concerned Committee Members was held
on dated. 28.07.2012 at 11.00 A* in Uollectorate, Kushinagar in the chairmanship of
District Magistrate, Kushinagar. In the mecting it was decided that site visit shau be

 made by the Committee on dated. 31.07.2022 at 11.30AM. Copy of the note sheet

regarding meeting is annexed as annexure-02

- In compliance of the said order, Joint Committee visited the complaint site of Vm.
~ Dholha, Ramnagar, Tehsil- Khadda, Distt- Kushinagar on dated. 31.07.2022. Iamt
. kaspwnm Repart af the Commxttee is annaxcd as apnmmas :




As per s.ite ih‘s‘péction \riepat‘ Joint Comnnttee, for Sn; } nen £ n
“applied for obtaining Environmental Clearance from De

W ey e o Gn
As per Joint Committee Inspection report, Site mentioned in the comp
~ out of the Eco-Sensitive Zone of Sohgi Barwa, Vanyjeev Bihar of Distt- 1

Govt. of U.P. nor apply for obtaining CTE/CTO from U.P, Poly

B4

As per Joint Committee Inspection Report, complaint made by compla

baseless and doing any type of action regarding complaint shall not be adequate. o

- Above mentioned action taken report re ,’f,lrding order passed byHarmrab e .
N.G.T. on dated 22.07.2022 in O.A. No. 444/2022 i5 submitted in form of searchable
PDF/OCR supported PDF. : B

Annexure- As above, o a0

, Regional ofﬁcer =
. - ULP. Pollution Control Board -
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o s In view of the averments made in the application, it would be appropriate (© have a
factual andnctsontakmtepmMa%%%wm&%%%“ﬁmﬁ
Magistrate, Kushi Nagar, Joint Committee shall meet within two weeks, undertake site visits, o
grievances of the applicant, verify the factual position and take requisite remedial action by fol
process of law. mmwumﬂmmmfmmw«mﬂm

3. Factual and action taken report may be furnished within one month by e-mail at judicial:

ngu@gov.in preferably in the form of searchable PDF/AOCR Supported PDF and not in the form of Image
PDF.

4. List the matter for further consideration on 30.08.2022............. »
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